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Order
The application (CA 123/PB/2016) to be taken up along with the main petition.
CP 103(ND)/2016 —

2. In para 10 of the order dated 22.7.2016, directions were issued by this Tribunal
that the respondent company was to file weekly statement of income and expenditure
in respect of the affairs of the company, with a copy to the petitioners. The
Respondents were restrained from any withdrawals from the bank accounts of the
Respondent No. 1 company in cash or by way of remuneration or transfer of proceeds
to the individual accounts of R1 & R2 and/or other respondents, till further directions.

2 Mr. Virender Ganda, learned senior counsel has made a reference to the
statement dated 8-8-2016 to 14-8-2016 and has raised objections by arguing that it is
lessee who is obliged to pay for the electricity bills and expenses for office repair and
maintenance. The aforesaid two items have been shown as expenditure from
company’s accounts. Mr. Ganda has further submitted that no supporting vouchers
have been filed.

3. Learned counsel for the respondents has pointed out that the income and
expenditure statement is in accordance with the directions and the vouchers can always
be supplied. It has also been argued that electricity expenditure in respect of common
area are not to be borne by the lessee nor expenses for repair and maintenance in
regard thereto is to be borne by the lessee.

4, Having heard the learned counsels for the parties, we are of the view that the
requirement of the order concerning income and expenditure can be met by producing
the vouchers of expenditure on the items mentioned in the statement. The obligations
of the lessee can also be read from lease deed which is already on record.

5, Needful shall be done within two weeks with a copy in advance to the counsel
opposite.

6. The affidavit shall also specify whether the expenses incurred are paid by cheque
or by any other means.

List for further consideration on 18-11-2016.
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